
 

REPORTS  AND  MINUTES  OF  
THE COMMITTEE ON THE 
WELFARE OF SCHEDULED  

CASTES     AND  SCHEDULED 
TRIBES (1983-84) 

SHRI H. HANUMANTHAPPA (Kar-
nataka): Sir, I beg to lay on the Table a 
copy each (in English and Hindi) of the 
following Reports and Minutes of the 
Committee on the Welfare of Scheduled 
Castes   and  Scheduled Tribes; 

(i) Fifty-second Report on t'ne Min* 
istry of Agriculture (Department of 
Agriculture and. Cooperation)—Bene-
fits provided to Scheduled Castes and 
Scheduled Tribes in the cooperative 
sector. 

(ii) Fifty-third Report on the Ministry 
of Energy (Department of Petro-
leum)—Reservations for, and employ-
ment of Scheduled Castes and Schedu-
led Tribes in the Indian Oil Corpora-
tion Ltd. (Marketing Division and 
Refineries and  Pipelines Division). 

(ui)-Fifty-fifth Report on the Minis-
try of Finance (Department of Econo-
mic Affairs—Banking Division—Reser-
vations for, and Employment of. Sche-
duled c-astes and Scheduled Tribes in 
the Union Bank of India and credit 
facilities provided by the Blank for 
Scheduled Castes and Scheduled Tri-
bes. 

(iv) Fifty-Sixth Report on the Ministry 
of Commerce (Department of Textiles)—
Reservations for, and employment of. 
Scheduled Castes and Scheduled Tribes 
in National Textile Corporation Ltd. with 
special reference to National Textile 
Corporation (West Bengal, Assam, 
Bihar and Orissfc) Ltd. 

(v) The Minutes of the First to 
Thirty-eighth and Forty-third to Forty-
seventh sittings of the Committee on 
he Welfare of Scheduled Castes and 
Scheduled Tribes. 

MESSAGE FROM THE    LOK 
SABHA 

Re:   Filling   up  of     vacancies  ln  the 
.Juint Conunittee on Offices of Profit. 

SECRETARY-GENERAL:   Sir, I have 
to report  to the  House  the  following 

message received from    tho Lok Sabha 
signed by the Secretary-General  of the-
Lok Sabha; 

'Sir, I am directed to inform you 
that Lok Sabha at its sitting held on 
Friday, the 27th April 1984 adopted 
the following motion: 

"That this House do recommend to 
Rajya Sabha that Rajya Sabha do elect 
three members of Rajya Sabha according  
to  the  principle  of  proportional 
representation  by means  of the  single 
transferable vote,  to the    Joint com-
mittee on. Offices of Profit in the va-
cancies caused by the retirement of Sar-
vashri Lakhan Singh,   Dinesh   Goswami   
and  Robin Kakati    from     Rajya Sabha  
and   do     communicate to this House 
the names of the members so appointed 
by Rajya Sabha  to  the Joint 
Committee." 

I am to request that the concurrence 
of Rajya Sabha in tho said motion, and 
also the names of the members of Rajya 
Sabha so appointed, may be 
communicated to this House.' 

RE:  ABSENCE OF PRESIDENT 
AND VICE-PRESIDENT FROM THE 

COUNTRY WHEN IHE 
PARLIAMENT IS IN SESSION 

SHRI LAL K.    ADVANI    (Madhya 
Pradesh): . Sir, on a point of order.    It is 
a small point, but because the Law 
Minister  himself  is  here     just  now,  I 
would   like him  to enlighten  the  House 
what is the position today when the Pre-
sident  is  abroad   and the Vice-President 
is also not in the country.   This is tha first 
time in these 35 years when a situation of 
this kind has arisen that neither the  
President nor   the  Vice-President  is in 
the  country.    What  is  the  constitu-
tional  implica'ion thereof:    19 there any 
provision or ia there any alternative 
arrangement? And supposing there is 
none,  then obviously,  such     a situation 
should not haVe been allowed to arise. 
The Vice-President happens to be the the 
Chairman of this House also,   anfl the 
House is also in session. I do not know 
what are the compelling circum- 
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 [Shri Lal K. Advani] stances under which the 
Government has to arrange a schedule of this na-
ture where at a time when Parliament is in session 
both the President and the  Vice-President  are  
abroad. 

 
SHRI SHRIDHAR WASUDEO DHABE 

(Maharashtra): It is a very important matter. I 
would like that this matter should be clarified 
because both the President and the Vice-President 
are outside and the Parliament is also, in session. 
A very important business is before Parliament 
and the presence of the President or the Vice-
President may be necessary. There is nobody who 
has taken the oath so that , an Acting President 
will be (Interruptions). The Chief Jtwtice could 
have been asked. It is a very important matter. 

SHRI M- S. GURUPADASWAMY 
(Karnataka): Before you say something, may I 
draw the attention to the fact that I do not think 
there has been any single instance in the past 
many years when both the President and the Vice-
President were absent from here. This is the flrst 
case and I fail to understand why there is no 
coordination in arranging the programmes of the 
President and the Vice-President. Has the 
Government any information in this regard?    Has 
the Government 

 


